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LAW JUS'I‘ICE AND L‘EG]SLA‘I‘NE AFFAIRS DEPARTMENT
ROTIFICATION
Delhi, the 25th Jaly, 2003 ' : -'- .
F. No. 14(5)/LA-2003/1156.—The following Act of the Legislative Assembly of the Mational Capll:ﬂ T
Decthi recéived the asseat of the Presidem of India gn 13-7 '7003 and is hereby  published for general mformauan
“The Industrial Dlspute.s (Delhi Ammdmmt) Act, 2003, (Delhi AclNu 9 oF2003)".
(Aspasscd by the Legislative Assembly of the National Capital Termitory of Delhi on 3-4-2003) E! ’
An Act1oamend the Indusmal Disputes Acl, 1947 in its application lo the National Capital Territory al' [
Beil cnacted by !hl:Leg:slauvc Asscrnbly of the National Capital Territory of Delhd in the Fifty-fourth Yex
Republicof India as follows .— ;
1. Short title, extent and commencemeni—{1}  This Act may be calied e Industrial Dispirtes (Delhi Ame
Act, 2003,
(2) Nextends to the w, holc of the National C:lpilal Territory al Dclh1 :
(3 Itshall come into fores onsuch date asthe Licutenant Govear of Lhe Naliopal Capital Temitory of Did
by notification in the Official Gazette, appoint: b
Amendme.nt of Scction 10.—In Section 10 of the Indusu-m.iDisputcs Agt, 1947 (14 of 1947), in its apoiley
[othe Nauona! Capital Territory of Delhi, dfter sub-section (4), tlic following sib-section shall be inserted, nam ] '

“(4A) Naovithstanding anymmg contained in Section SC and i U3 Eeclion, in the casc of a dispute [alli
thescope of Section 2A, the individual workman concemed may, witltin twcivemonuu from thedalc of comumiu
lin of the order of discharge, dismissal, retrenchment of termination dr the date of commencement of the
Disputes (Dellii Amendment) Act, 2003, whichever, is later, apply in ke prcscnbcd manner, 1o the Labour Co
Tribunal, as the case may be, for ad]ndwauun of the dispute and the Labour Court or Tribunal, as the case may
dispose of such npphcauon in the: mme mianiner as a’ du:pmcrcfcrred undef sub-section (1).”
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